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i . Amend- 4. On and from the appointed day, in the First Schedule to the 
' ment Constitution,- 
- of First 

Schedule to (a) under the heading "I. THE STATES", after entry 22, the . 1 

the Consti- following entry' shall be inserted, namely:- 
tu tion. 

"23. Mizoram The territories specified in section 6 of the 
North-Eastern Areas (Reorganisation) Act, 
1971." 

(b)  under the heading "11. THE UNION TERRITORIES", 

1 entry 8 'relating to Mizoram shall be omitted and entry 9 shall be 
re-nambered as entry 8. 

PART 111 f -  

I REPRESENTATION IN TTIE LEGISLATURES 
I The Couitcil of States 

I Amend- 
i 5. On and from the appoint~d day, in the Fourth Schedule t o ,  the 

nlent of 
! Fourth Constitution, in the Table,- 
I Schedule 

to the (a)  entries 23 and 24 shall be re-numbered as entries 24 and 25. 
Consti- respectively, and before entry 24 as so re-nuinbered, the following 
tution. entry shall be inserted,, namely:- 

"23. Mizoram . . . . . 1"; 
(b )  entry 25 shall be prnitted. 

Allocation 6. (1) On and from the' appointed day, the'sitting member of the 
sittil'g Council of States representing the existing Union territory of Mizorarn 

member. 
shall be deemed to have been duly elected under clause (4) of article 
80 to fill the sea-t allotted to the State of Mizoram in that Council. 

(2) The term of office of 'such sitting member shall remaln u$sltered. 

Amend- '9. On and from the appointed day, in section 27A of the Representa- 
ment of tion of the People Act, 1930, in s 

Allocation 8. (1) On- and from the appofnted day, the allocation of seats to the 
of seat in 
the existing 

State of Mizoram in the House of the People and the number--,of seats to 
House of be reserved for the Scheduled Tribes.of that State sl~all  be one; and the 
the First Schedule to the Representation of the People Act, 1950, shall be 43 Of 19S0. 

People. deemed to be ame~ded,  accordingly. 

12) On and from the appointed day, the parliamentary constituency of 
t h ~  existing Union territory of Mizoram shall be deemed to be the parlia- 
mentary cosstituencv r~f  the State of  Mi5oram and the Delim'tation of 
Pal*l;amentar$ and Assemblv Constituencies Order, 1976, shall be 
conctrued accordingly. 

Frovisil ,n 9 The sitting member of the House of the People representinq the 
- as to sit- conVtituency Grhich, on the appohted day, by virtue of the nrovisions of 

mem' ccotion D becomes the constituency of the State of Mizorzm, ?hall he her. decmec? to have been elected u~lder sub-cl3.use ( a )  of clause (1) of articls 
81 to the H O U F ~  of the People by that ccnstituency, 



I: The Legislative Assembly 

-PO. On and from the appointed day, the total number of seats in  the 
~ e ~ i s l a t i v e  Assembly of the State of Mizoram to be filled by persons, 
chosen by direct election from assembly constituencies shall be forty; 
and the Second Schedule to t'ne Representation of the People Act,, 1950, 
shall be deemed to be amended accordingly, 

PI. (1) The Election Cominission shall, before the appointed day, and 
in the manner herein provided, distribute the seats assigned to the Legis- 
lative Assembly of the State of lvlizoram under section 10 to single-me&- 
ber t ~ r i t o r i a l  constituencies and delimit them, having regard to the 
provisions of the Consiitution and to the following provisions, namely:-- 

Provision 
as to Legis- 
lative, 
Assembly. 

Delimits-, 
tion of 
consti- 
tuencies. 

(a) all constituencies shall, as far as practicable, he geographi- 
cally compact areas, and in delimiting them regard shall be 'had to 
physical features, existing boundaries of administrative units, facili- 
ties of communication and public convenience; and 

(b) constituencies in which seats are reserved for the Scheduled 
Tribes shall, as far AS practicable, be located in areas where the .b 
proportion of their population to the total population is the largest. 

(2) For the purpose of assisting it, in the performance of its functions 
under sub-section - ( I ) ,  the EBec'lion Co~nmission shall associate with 
itself as associate members,- 

(a) the'sitting member of the, Rouse of the People referred to in 
section 9; and 

(b) such six of the members of the Legislative Assembly of the . 

existing Union territory of Mizoram as the Speaker thereof may 
nominate: 

d 

Provided that none of the assodate inembers shall have a right to 
vote or to sign any decision of the Election Cominisai~n. I 

' (3) If owing to death or  resignation, the office of an associate 
member falls vacant, it shall be filled, if practicable, in accor- 
dance with the provisions of ,sub-sction (2). 

(4) The Election Co~mission shall- 
5, 

(a) publish its proposals for the delimitation of constituencies , 
together with the dissenting proposals, if any, of any associate 
member who desires thereof, in the Official Gazette and 
in such other manner as  the Commission may co~sider fit, together 
with a notice inviting objections and suggest'ions in relation to the 
proposals and specifying a date on or after which the proposals wih 
be further considered by it; 

(b) consider all objections aud suggestions which may have ,been . 
// , 

received by i t  before the date so specified; 

I (c) after considering all objections and suggc'stions which may 
h&e been rcceivcd by 'it before the date so specified, deterrrlirie by 

I 
P 

one or more orders the deIilnitatiol1 of constituencies and cause such 
- order oS orders'to he publisl~ed in thc Official Gazette; and upon such 

i 



publication, the order or orders shall have the full force of law and 
shall not be called in question in any court. 

( 5 )  As soon as may be after such publication, every such order rela- 
ting to assembly constituencies.shal1 be laid before the Legislative Rs- \ 
sembly of the existing Union territory 'of Mizoram. 

\ 

Powei of 
Election 

Com,mis- 
sion to 

maintain 
ddimita- 
tion o r d e ~  
up-to-date. 

12. (1) The Election Commission may, fnom time to time, by notifica- 
tion in the Official ,Gazette,- 

(a) correct any printing ' mistake in any order made under 
section 11 or any error arising therein from inadvertent slip or 
omission; 

( b )  where the boundwies or name of any territorial division 
inentioned in any such order are or is altered, make ssch amendments 
as appear to it to be necessary or expedient for bringing such order 
up-ta-.date, 

C 

(2) Everx notification under this section relating to an assembly 
constirtuency shall be laid, as soon as may be after it is issued, before 
the Legislative Assembly of ' the existing Union territory of Mizoram. 

1 , 
I 

Amend- 13. ( 1 )  On and from the appointed day, the Constitution (Sclleduled 
I 

i ment of Castes)' Order, 1950, shall stand amended as directed in the First 
scheduled . Schedule, 
CRSM 
Orders. (2) On and from the appointed day, the Constitution (Scheduled 

Castes) (Union Territories) Order, 191511, shall stand amended as directed 
in the Second Schedule. ? 

(i 

. Amend- . 14. (1) On and from the appoinjed day, the Constitution (Scheduled I 

ment of 
k 

Tribes) Order, 1950, shall stand amended as directed in tha Third 
%hedulai % Schedule. I I'rhes . 
Orders. .(2) On and from the appointed day, the Constitution (~cheduled 

Tribes) (Union Territories) Order, 1951, shall stand amended as directed 
in. the Fourth Schedule. . L 

, 

PART IV 

H ~ G H  COURT 

Commoln 35. (11 and 'from the appointed day,-- 
High Courd 
for Assaais (a) there shall be a common Eigh Court for the States of Assam, 
Nagaland, Nagaland, Meghalaya, Manipur, Tripura and Mizoram to be called 
Megha- the Gauhati High Court (the High Court of Assam, Nagaland, 
laya, . 
h4anipu~, Meghalaya, Manipur; Tripura and Mizoram) (hereinafter referred to 

as the common High Court); i Tripura . 
and 

(b.) the Judges of the High court of Assam, Nagaland, ~ e g h a :  Mizoram 
laya; Man i~ur  and Tripura holding office immediately before that 
day shall, unless they have elected otherwise, become on that day 
the Judges of the common High Court. 

(2) The expenditure in respect of the salaries and allowances of the 
Judges of the common High Court shall be allocated amongst the States , 
of Assani, Manipur, Meghalaya, Mizoram, Nagaland and Tripura and 
the Union in such propoylion as the President may, by order, determine, 
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16. (1) On and Zrom the appointed day,- Provisioa 
a s  to 

25 of 1961. (a) in the Advocates Act, 1961, in section 3, in sub-ssct'ion ( I ) ,  advoca-. 
for clause (b), the following clause shall be substituted, namely: - 

" (b) for the States d Assam, Manipur, Meghalaya, Mizoram, 
Nagaland and Tripura and the Union territory of Arunachal 
Pradesh, to be lmown as the Bar Council of Assam, Nagaland. 
Meghalaya, Manipur, Tripura and Mizoram;"; 

(b) the Bar Council of Assam, Nagaland, Meghalaya, Manipur 
and Tripura shall be deemed to be the Bar Council of Assam, Naga- 
land, Meghalaya, Manipur, Tripura and Mizoram . ' 

(2) Any person who, immediately before the appointed day, is an 
advocate entitled to practise in the High Court of Assam, Nagala~d,  
~egha laya ,  Manipur and Tripura, shall be entitled to praetise as an 
advocate in the common High Court. 

(3) All persons who, immediately !before the appointed day, are 
advocates on the roll of the Bar Council of Assam, Nagaland, Meghalaya, 
Manipur and Tripura, shall as from that day, becdme advocates on the 
roll of the Bar Council of Assam, Nagaland, Meghalaya. Manipur, Tripura 
and Mizoram. 

(4) The, right of aGdience in the common High Court shall be regu- 
lated in accordenceL with the like prinkiples as, immediately before the 
appointed day, are in force with respect to the right of audience in the 
High Court of Assam, Nagaland, Meghalaya, Manipur and Tripura: 

Provided that as among the Advocates-General of the States of ~ s s a m ,  
I 

Manipur, Meghalaya, Mizoram, Nagaland and Tripura, the right of 
audience shall be determiped with reference to their dates of enrolment 

I 7 I -- r "7, -, c - . mm 
as advocates. 

17. Subject to the provisions of this Part, the law in force immediately Practice 

before the appointed day with respect to practice and procedure in the and PI- 
dure in the High Court of Assm,  Nagaland, Meghalaya, Manipur and Tripura shall, common 

with the necessary modificatiofis, apply in relation to the common High High 
Court. 

3 7 ,  r ,+Jv & 

- c Court. 

18. The law in force immediately before the appointed day with 
, respect to the custody of the Seal of the 'High Co,urt of Assam, Nagaland, . 

Meghalaya, Manipur and Tripura shall, with the necessary modifi- 
cations, apply with respect to the custody of the seal of the common . % 

Nigh Court. I 
1 I 'I 

I d 
I 

19. The law in force immediately before the appoint* day with 
respect to the form of writs and other processes used, issued or awarded 
by the High Court of Assam, Nagaland, Meghalaya, Manipur and Tripura 
shall, with necessary modifications, apply with respect to the form of 

Custody of 
seal of the 
common 
High 
Court. 

Form of 
writs and 
other 
processes. 

writs and other processes used, issued or awarded by the common High. 
Court. I I , F ! 1 

20. The law in force immediately before the appointed day with ' O f  
8 

respect to the powers of the Chief Justice, single Judges and division 
Judges, 

courts of the High Court of Assam, Nagaland, Neghalaya. Manipur and 
Tripura and with respect to all matter, ?t3Fillarg to the exercise of those 

I I 



Principal 
seat and 
other 
places 
of sitting 
of the 
common 
High 
Court. 

I 
I 

Proced~~re  
as to 
appeals to 
Supreme 
Court. 

Transfer of 
proceed- 
ings from 
thc Nigh 
Court of 
Assam, 
Nagaland, 
Meghalaya, 
Manipur, 
and 
Tripura to 
the com- 
mon High 
Court. 

Interpreta- 
tion. 

State of Mizoram 

powers shall, with the necessary modifications, apply in relation to the 
common High Court. 

21. (1) The principal seat of the common High Court shall be at  the 
same place at which the principal seat of the High Court of Assam, 'I 
Nagaland, Meghalaya, Manipur and Tripura is located immediately 
before the appointed day. 

(2) The President may, by notified order, provide for the estalnlish- 
ment of a permanent, bench or benches of the common High Court at 
one or more places within the territories to whigh the jurisdiction of the 
High Court extends, other than the principal seat !of the High Court, and 
for any matters connected therewith: 

Provic'zd that before issuing any order under this sub-section, the 
President ohail consult the Chief Justice of the common High Court and 
the Governor of the State in u112isb the bench or benches is o r  are propos-- 
ed to be established. 

(3) Notwithstanding xlgthing cor~tained in sub-section ( 1 )  or sub- 
section (Z), the Judges and division courts of the common High Court 
niay also sit at such other. place o r  places in the States of Assam, Naga- 
land, Meghalaya, Manipur, Tripura and Mjzoram as the Chief Justice 
may, with the approval of the Governor of the State concerned, appoint. 

22. The law in force immediately before the appointed day relating to 
appeals to the Supreme Court from the High Court of Assam, Nagaland, 
Meghalaya, Manipur and Tripura and the Judges and division courts 
thereof shall, with the necessary modifications, apply in relation to the 
common High Court. / 

23. (1) All proceedings pending in the High Court of Assam, Naga- 
land, Meghalaya, Manipur and Tripura immediately before the appointed 
day shall, from such day, stand transferred to the common High Court. 

(2) Every proceeding transferred under sub-section (1) shall be 
disposed of by the common High Court as if such proceeding ,as enter- 
tained by that High Court. 

G T l m a T F m ~  ~T~L-:-LY,%r:. 2 : .L ,, 

2-4. For the purposes of section 28,- 

(a) proceedings shall be deemed to be pending in a court until 
that co~rrt has disposed of all issues between the parties, including 
any issues with respect to the taxation of the costs of the proceedings 
and shall include appeals, applicalions fo r  leave to appeal to the 
Supreine Court, applications for review, petition for revision, 
and petitions for writs; and ! 

( b )  references to a High Caurt shall be construed as including 
references to a Judge o r  division court thereof; and references to an 

i order made by a court or a Judge shall be construed as incl~ding 
references to a sentence, judgment ar decree passed or made by that 

. 8. Court or Judge. I 
I 
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I 25. Any person who, immediately before the appointed day, is an 
advocate entitled Lo practise in the High Court cf Assam, Nagaland, 
Maghalaya, Man~pur and Tripura and was authorieed to appear or to act 
in any procerdings transferred from the said High Court to the common 
High Court under section 23 shall have the right to appear or to act, as 
the case may be, in the common High Court in relation to those 
proceedings. I 

26. Nothing in this Part shall affect the application to the common 
High Court of any provisions of the Constitution, and this Part shall 
have effect subject to any provision that inay be made on or after the 
appointed riay with respect to that High Court by any Legislature or 
other authoirity having power to make such provisions. 

PART V \ 

. 2'9. (1) The President may, at any time before the appointed day, 
authorise by order such expenditure from the Consolidated Fund of the 
Gtate of Mizora~n as he deems necessary for a period of not more than 
six months, begigning with the appointed day, pending the of 
sucki expe~lditure by the Legislative Assembly of the State of Mizoram: 

Provided that the Governor of Mizoram &ay, after the a ~ p o i ~ t e d  
day, authorise by order such further expenditu~e as he deems ,necessary 
from the Consolidated ~ u n d  of the State of Mizoram for any period not 
extending bpyo7ld the said period of six months. 

(2) The President or, as the case may be, the Governor of Mizoram 
shall make separate orders under sub-section (1) in respect of periods 
falling in different financial years. 

28. (1) The reports of the Chmptroller and Auditor-General of 
India referred to in section 49 of the Government of Union Territories Act, 

20 of 1963. 1963, relating to the accounts of the exisling Union territory of Mizoram 
in respect of anv period prior to the appointed day, shall be submitted to 
the Governor o£ Mizorak who shall cause  the^^ to be laid before the 
Legislative Assembly of the State. 

(2) The Government may, by ~rder , -  

(a) declare any expenditure incurred out of the Consolidated 
Fund of the existing Ullion territory of Mizoram on any service in 
respect of acy period prior to the appointed day during the financial 
year 198667 or in respect of any earlier financial year in excess of. 
the amciunt granted for that service and for that year as disclosed 
in the r epor t  referred t9 in sub-section (1) to have been duly 
authorised, and 

(b) provide for any action to be talsen on any matter arising out - 
of the said reports. 

1 

29. The allowances and privileges of the, Governor of Mizoram shall, 
until provision in that behalf is made by Parliament by law under 
clause (3) of article 15'8, be such as the President may, by order, 

. determine. 
! 

Right to 
appear or 
to act in 
proceed- 
ings trans- 
[erred to 
the com- 
mon High 
Court. 

Saving. 

Authori- 
sation of 
expenditure 
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sanction 
by the 
Legisla- 
ture. 

Reports 
relating 
to the 
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exrsting 
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territory 
of 
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ces and 
privileges 
of Gover- 

nor of 
Mizoram. 
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F Distribu- 3'0. The President shall, by order, determine the grants-in-aid of the 
tion of , revenues of the State of Mizoram 'and the share of that State in the 
/' Union duties of excise, estate duty and taxes on income and for that pur- 

pose amend. thereby the relevant provisions of the Additional Duties of 
Excise (Gcods of Special Importance) Act, 1957, the Unioa Duties of 
Excise (Distribution) Act, 1979, the Estate Duty (Distribution) Act, 1962 
and the Constitution (Distribution of Revenues) Order, 1985 in such man- 
ner as he thinks fit. 

PART VI 
I 

I ASSETS AND LIABILITIES " 

I 
Property, 31. (1) All such pl-operty and assets within the existing union terri- 
assets, tory of' Miz9ra.n as are held immediately before the appointed day by 
rights, the Union for purposes of governance of that Union territory shall, on liabilities, 
obligations, and from that day, pass to the State of Mizorarn unless the purposes for 
etc. which such property and assets are so held are Union purposes: 

I 

i Provided that the cash balances in the treasuries in the Union territory 

I of Mizoraln before the appointed day shall; as from that day, vest in the 

1 ; State of Mizoram. 
I 
I 

,(2) All rights, liabilities i n d  obligations (other than those relatable 
to, or fn connection with, a -Union purpose), whether arising out of any 
contract or other&ise, which are, immediately before the appointed 
day,- - .  

(a) the riihts, liabilities a n d  obligations of the Central Govern- 
ment arising out of, or in connection wit>, the governanoe of the 
Union territory of M3zorain; or 

i (b) the rights, liabilities and obligations of the Administrator of 
the existing ITnion te~ri tory of Mizoram in his capacity as such, or 
of the Goverillnent of that Union territory, 

shall, on and from tfic appointed day, be the rights, liabilities and obliga- 
tions of the Government of the State of Mizoram. 

(3) The righl to recover arrears of- 

(a) any tax or duty being a tax or d u 5  enumerated in the State 
- 

List in the Seventh Schedule to the Constitutior,; or 

(b) : m y  duty referred to in  article 268; or 

(c) any-tax under the Central Sales Tax Act, 1956, 74 of 2956. 
/' ' 

which have fallen duh in the existing, Union territory of Mizoram shall 
pass to the State of Mizoram. 

(4)  The provisions of this section shall not apply to or in relation to,-- 

(a) any institution, undertaking or project the expenditure in  
relation to which is immediately before the appointed day, met from 
and out 03 the Consolidated Fund of India; 

( b )  any ,property which has been placed by the Union at the 
- disposal of the administration of the existing union territory of - 

Mizoram subject to  thc condition that the ownership thereof will 
continue to vest in the Union. 
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! 3xpEanation.-For the purposes df this section- 

(a) "liability" includes liability in respect of any civil deposit, 
local fund deposit, charitable or other endowneilt, provident fund 
account, pension or actionable wrong; 

(b) ' ~ r i o n  purposes" means the purposes of Government rela- 
table to anv of the matters mentioned in the Union List. 

1 PART VII 
I 

j PROVISIONS A S  TO SERVICES 

32. Every member of the, Indian Administrative Service, the Indian 
relating to Police Service and the Indian Forest Service who, immediately before 

the appointed clay, is holding any post in the existing.Union territory of s ~ ~ ~ ~ , , ~ .  
Mizoram skall, until otherwise directed by the Central ~overnment ,  be 
deemed to be on deputation, on and from the appointed day, to the Gov- 

1 '  ernment of the State of Mizoram on the same terms and conditions of 
I service as are applicable to him under the relevant cadre rules: 
I 
I 
I Provided that the period of such deputation shall in no case extend 

beyond a period op three years froin the appainted day, 

Expla~aatio~a.-In this section, "cadre rules" means the Indian Adminis- 
trative Service (Cadre) Rules, 1954, the India9 Police Service (Cadre) 
Rules, 1,954 or the Indian Forest Service (Cadre) Rules, 196@, as the case 
may be. 

33. (1) Emvery person who immediately before the appointed day -is 
serving in cc.nrec?,ion with the affairs of the Union under the administra- 
tive'control-of the Administrator of the Union territory of Mizoram shall, 
unless otherwise directed by an order of the Central Government, be 
deemed to have been illocated for service as from that day in connection 
with the affairs of the State of Mizorarn: 

Provided that no directions shall be: issued under this section after 
the expiry of a period of one year from the appointed day. 

I 

(2) The provisions of this section shall not apply in relation to 
persons to lvhom the provisions of section 32 apply. 

Provisions 
relating to 
other 
services. 

34. (1) Nothing in this'section or section 33 shall be deemed to affect Other 
on or after the appointed day the operations of the provisions of Chapter provisions 
I of Part XIV of ihe Constitutjon in relation to determination of the con- " *'o seeL 

ditions of service of persons serving in connection with the .affairs of the vices. - 

State of M~oram : 

Provided that the conditioils of service appli'cable immediately before , . 
the appointed day in the case of any person referred to in section 33 

' 

shall not be varied to his disadvantage except with the ~revious approval 
of the Central Government. 

(2) All services prior .to the appointed day rendered-by a person 
deemed to have been allocated under section 33 in connection with the 
administration of the Union territory bf Mizyam, shall be deemed to 
have been rendered in connection with the affairs, of the State of Mizo- 
ram for the purposes qf the rules regulating his co~lclitiorls 01 service. 
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35. Every person who immediately before the appointed ,day, is hold- 
ing or dischargjjng thc duties of a q  post or office in connection with the 
affairs of the T.Jr,ion territory of Mlzoram shall continue to hold the same 
post or oflice a n k h a l l  be deemed, on and from that day, to have been 
duly appointed tc  the pos't, or office by the Government of, or other appro- 
priate authority in, the State of Mizoram on the same terms and condi- 
tions of appointment and or! the same tenure as he was holding the post 
or office immediately before that day: 

Provided thst nothing il: this-section ?hall be deemed to prevent a 
competent authority on or after the appointed day from passing in rela- 
tion to such person anv order affecting his continuance in such post or 
office. 

36. The Central Government mag, be order, establish one or 
more Advisory Committees for the purpose of assisting i t  in regard to- 

(a) the discharge of its functions under this Part; and 

( b )  the ensuring of fair and equitable treatment to all persons 
affected by the of thjs part and the proper consi,deration 
of any representations made by such persons. 

37. Notwithstanding anything t~ the, contrary contained in any law 
or rule for the filme being in force, no representation shall lie against 
any order passed under the provisions of this Part on the expiry of three 
months from the date of pilblic'ation or ~ervice, whichever is earlier, of 
such order : 

Provided that the Central Government may, suo motu or otherwise and 
for reasons to be recorded, re-open any matter and pass such orders there- 
on as may appear to' it to be appropriak if i t  is satisfied that i t  is neces- 
sary so to do in order to prevent any miscarriage of justice to any affected 
person. 

38. The Centra.1 Gwerninent may give such directions to the Gov- 
ernment of the Statc 01 Wlizoram as may appear to i t  to be necessary 
for the p~xrl~ose of giving effccf: to the foregoing provisions of this Part 
and the State Government shall comply with such directions. 

PART VIII 

LEGAL AND MTSCELLWWEOUS PROVISIONS 

39. On and from the appointed day- 

(a) in  ~ r t i c l e  210, in  c l a ~ ~ s e  (2), after the proviso, the follawing 
proviso shal! be inserted; namely: - 

'Provided further that in relation; to the Legislature of the 
State of n/Izorain, thjs clause shall have effect as if for the words 
"fifteen years" occurring therein, the words "forty years" were 
substituted.'; 

(b) in article 239A, in clause ( I ) ,  the word, "Mizoram" shall be 
omitted; 

(c) in article 240, in clause (1))- 

( i )  entry ( f )  shall be omitted; i 
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(ii) in the provisos, the word, "Mizoram" shall be omitted; 

(d) in  article 244,- 

'i) in clause (I), for the words "Meghalaya and Tripura", 
the words "Meghalaya, Tripura and Mizoram" shall be substi- 
tuted; 

(ii) in clause (2), for the words "Meghalaya and 'Tripura 
and the Union territory of Mizoram", the words "Meghalaya, 
Tripura and Mizoram" shall be substituted; 

(e) in the Fifth Schedule, in paragraph 1, for the worqs "Megha- 
laya and l'ripurs", the words "Meghalaya, Tripura and Mizoram" 
shall he substituted; 

(f) in the Slxth Schedv.le,-- 

(i) in the heading, for the words "the States of Assarn, 
Megkialaya and Tripura and in the Unbn territory of NLizoran~", 
the words "the States of Assam, Meghalaya, Tripura and Xizo- 
ram" shail be substituted; 

(Li) in paragraph 12B, for the words "Union territory", 
wherever they occur, the word "States" shall be substituted; 

(iii) in paragraph 17, after the words "or Tripura", at both 
the places where they occur, the words "or Mizoram" shall be 
inserted; 

(iv) in paragraph 20, in sub-paragraph (I), For the words 
"Union territory", the word "State" shall be substituted. 

40. On and from the appsinted day, in the Armed Forces (Special 
Pc,wers) Act, 1958, in the long title and in sub-section (2) of section 1, 
for the words "Meghalaya, Nagalaud and. Tripura and the Union terri- 
tories of Arunachal Pradesh and Mizoram", the words "RLTeghalaya, 
Mizorsm, Nagaland and Trjpura and the Union territory of A.runacha1 
Pradesh" shall be substituted. 

48. On and from the appointed day, in the Government of Union 
Territories Act, 1963,- 

(i) in clausa ( h )  of sub-section (1) of section 2, the words 
", Mizoram" shall be omitted; 

I(ii) in section 33, in the proviso to sub-section <(2), for the 
words "'the Legislativa Assernblie~ of the ,Union territories of 
Arunachal Pradesh and Mizoram", the words "the Legislative 
Assembly of the Union territory of Arunachal Pradesh" shall be 
substituted; 

(iii) in sccticn 44,- 

(a) the second proviso to sub-section (1) shall be omitted: 

( h )  in suh-section (2) for the words "each of the Union 
territories of Arunachal ;Pradesb and Mizoram", the words "the 
TJnion territory of Arunachal Pradesh" shall be substituted. 

42. On and from the appointed day, In the North-Eastern Council 
Act, 1971,-- 

(a) in section 2, for clauses (b) and ( c ) ,  the following clauses 
shall be substituted, namely : - 

Amend- 
ment of 
Act 28 of 
1958. 

Amend- 
ment of 
Act 20 of 
1963. 
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'(b) "north-eastern area" means the area comprising the 
States of Rssam, ntanipur, Meghalaya, Mizoram, Nagaland and 
Tripura and the Union territory of Arunachal Draclesh; 

(c) "State" includes the Union territory 01 Arunachal 
Pradesh.'; 

(b )  for clause, (b) of sub-seption (1) of section 3, the following 
clause shall be substituted, nam6ly:- 

"(b) the ChieP Ministers of the States of Assam, Il.lanipulv, 
Meghalaya, Ni~oram, Nagaland and Trjpura and of the Union 
territory of Arunachal Pradesh;". 

43. (1) All laws in force, immediately before the appointed day, in 
the existing Union territory of Mjzoram shall continue to be in force 
in the State of Mizoram until altered, repealed or amended by a corn- 
petent Legislature or other competeilt authority. 

(2) For the purpose of facilitating the application in relation i;o the 
State of Mizoram of any law made before the appointed d-ay, the appro- 
priate Go~rernment may, within two years from that day, by order, 
make such adaptations and mod3fications of' the law, whether by way of 
repeal or aine~~dment,  as may be necessary or expedient, and there- 
upon every such Jaw shall have effect subject to the adaptations and 
modifications so made until altered, repealed or amended by a compe- 
tent Legislature or other competent authority. 

' Explanation.--In this section, the expression "appropriate Gover'n- 
merit:' means, as respects any law relating to a matter enumerated in 
the Union List in the Seventh Schedule to- the Constitution, the @en- 
tral Government, and as respects any other law, the Goyernmellt of 
the, State of Mizoram. 

44. Notwithstanding that no provision or insufficient pr~vision has 
been made under section 43 lor the adaptation of a 1a.w made before the 
appointed day, any court, tribunal or authority required or empowered 
to enforce such law may,, for the purpose of facilitating its application' 
in relation to the State of Nizoram construe the law in such manner not 
affecting the substance as may be necessary or proper in regard to the 
matter before the court, tribunal or authority, as the case may be. 

45. ~ l l  coufts and tribunals and all , authorititis. discharg&. lawful 
functions throughoui '\h6 e ~ i s t i n g  Union . territary of Mizorem or ally 
part thereof immediately before. the appainted day shall, unless their 
contin.uance is inconsistent with the :provisions of this' Act or until other, 
provjsion is made by a competent legslature or other' competent . . autha- 
'rity, .continue to exercise their respective functions. ., 

46. The provisions of this Act shail have effect notwithstanding any- 
thing inconsistent. therewith contained in afiy o'ther law. 

47. (1) If any difficulty arises in giving effect to the provisions of 
this Act, the President may, by order, do anything not incon~istent 
with such provisions which appears to him to be necessary or expedient 
for the purpose of removi~zg the difficulty, ' 
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(2) Every order made under this section shall be laid before each 
~ o u &  of Parliament. 

46. (1) The Central Gcvernment may, by notificqtion in the Official to 

Gazette, make rules to give effect, to the provisions of this Act m,ake rules 

C 

(2) Every rule made under this sectio'n shall be laid as soon as may 1 be after it is ma'de before each Ihuse 02 Parliament while i t  is in session 
for a total periosd of thirty days which may be comprised in one session 

1 or in two or more successive sessions, and if, before the expiry of the 
i 
I 

session immediately following the session or the successive sessions 
1 aforesaid both Houses agree in making any modification in the rule or 
, both Houses agreethat the rule should not be made, the rule shall there- 

I after have effect only in such a modified form or be of 'no effect, as tha case 
I ?nay be; SO, however, that any sucll modification or annulment shall be 

without prejudice to the validity of anything previously done under that 
rule,. 

- -i-- 
THE FIRSrI" SCHEDULE 

[See section 13(1)] 

AMENDMENTS TO THE CONSTITUTION- (SCHEDULED CASTES) ORDER, 19601 

In the Constitution (Scheduled Castes) Order, 1950. 

(I) In  paragraph 2, for thefigures "XTX", the figures "XX" shall - 5 

be substituted; 

(2) In the Schedule, after Past XIX, the following Part  shall 
be inserted, namely: - 

"PART XX.-Mizmam 

1. Bansghor 

2. Bhuinmali or Mali 
3. Brittial-Bania or Bania 

4. Dhupi or  Dhubi 

5. Dugla or Dholi 
6. Hira 

7. Jalkeoti 

8. Jhalo, Malo or Jhalo-Malo 

9. Kaiba~tta  or Jaliya 

10. Lalbegi 
11. Mahara 

/ 12. Mehtar or Bhang$ 

13. Muchi or Rishi 

14. ~ a r n a s i d r a  , 

15. F'atni 
16. Sutradhar.". I 



THE SECOND SCHEDULE 

[See section 13 (2) ] 
i 

*AMENDMENTS TO THE CONSTITUTION (SCHEDULED CASTES) (UNION 
TERRITORIES) ORDER, 1951 

In the -.constitution (Scheduled Castes) ( ~ n i 6 n  Territories) Order, 
1951,- 

, (1) In paragraph 2, for the words and figurea "Parts I to IV", 
the word and figures "Part 111" shall be substituted; 

I 

I (2) In 4, for the words and figures "Parts 111 and IV", 

I ' the word and figures "Part HI" shall be substituted; 
I (3) In the Schedule, PA;RW 111.--Mizoram shall be omitted and 
I 

I 1  

I 
Part IV shol! be renumb61'ed as Part 111. 

--- 
i 

THE THIRD SCHEDULE 
- ,  

I [See section 34(1)] 

In the Constitution (Scheduled ~ r i b e s )  Order, 1950,- ' i 
1 

(1)' In paragraph 2, for the figures "XVI", the figures "XVII" 
shall be substituted; 

(2) In the Schedule, after Part XVI, the following Part shall be 
I 

inserted, name1 y : - 

"PART XVI1.-Mizorant 

1. Chakma 

2. Dimasa (Kachari) 

3. Garo, 

4. Hajong 
/ + 

5. Hmar 

6. Xhasi and Jaintia (including Khasi, Synteng or Pnar, 
'War, Bhoi or Lyngngam) 

7. Any ICuki. tribes, includling,- 

(i) Baite or Biete 

(ii) Changsan 

(iii) 'Chongloi 

(iv) Doungel 

(v) Gamalhou 

(vi) Gangte 

(?)ii) 1 G  uite 

(viii) Hanneng 
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I: (k) Haokip or Haupit 

(x) Haolai 
Y 

(xi) Hengna 

(xii) Hongsungh 
/ 

(xiii) Hrangkhwa] or Rangkhol 

1 (xiv) Jongbe 
I % 

I 
I -. (XV) -.I<hawchung 
1 , (xvi) Khawathlang or ~ h o t h a l o n ~  

1 
1 .  

(xvii) Khelma 

(xviii) Kholhou 
r 
I 

.. 
(xix) Kipgen 

I 

. (xx) Kuki 
' I  

(xxi) Lengtha~g 
1 

( ~ 2 % )  Lhangum 
1 

(xxiii) Lhoujem 

(xxiv) Lhouvun 

( xxv) Lupheng 

(xxvi) Mangjel 

(xxvii) Missao 
0 

(xxvsi) Riang , 

(x&) Sairhem 

(xxx) Selnam a 
'r 

(xxxi) Singson 

/ (xxxii)  Sitlhou 

(xxxiii) Sukta 
1 

(xxxiv) Thado 

(xxxv) Thangngeu 

(xxxvi) Uibuh 

( xxxvii) Vaiphei 

8. Lzkher 

9.   an (Tai-Speaking) 

10. Ar~y Mizo (Lushai) tribes 

11. MiMr 
i 

12. Any ~ g ~ a  tribes 

13. Pawi 

14. Synteng.", 
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THE FOURTH SCHEDULE: 
t 5 

[See section 14(2)] 

AMENDMENTS TO THE CONSTITUTION (SCHEDULED TRIBES) (UNION ', 

TERRITORIES) ORDER, 1951 

In the Constitution (Scheduled Tribes) ;(Union Territories) Order, 
1951,- 

( I )  In paragrph 2, for the words and figures "Parts I to' III", the 

1 words and figures "Parts I and 11" shall be substituted; 
I 
I 
i (2) ]In paragraph 3, for the words and figures "Palrts TI and IIIJ', 

the word and figures "Part 11" shall, be substituted; 

(3) In the Schedule Tart IT shall be omitted and Part I11 shall 
' be renumbered as Part 11. + 

i , 

I 

1 
I 

I 

\ 

6 

I 

I 

I 
3 

i + 


